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BEFORE THE HON’BLE NATIONAL GREEN TRIBU? . R

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 481 OF 2023

IN THE MATTER OF:

BALBIR SANDHU & ORS . APPLICANTS
VERSUS

STATE OF UP & ORS ...RESPONDENTS

AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 12 IN
COMPLIANCE OF ORDER DATED 04.12.2024 PASSED BY THIS
HON’BLE TRIBUNAL

I, Salim Son of Shri. Jahur Resident of Village Majhar, Tehsil

Sadar, District Saharanpur, Uttar Pradesh, do hereby solemnly

affirm and declare as under:

RAf3Anpur
Req.- 8284110

2. That the Deponent has read and understood the contents of

the present affidavit.

3.  That the Deponent herein filed I.A. No. 92 of 2024 seeking

impleadment in the present matter and [.A. No. 93 of 2024

A

e

seeking the aforementioned directions:
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duct the operations

ricultural field after
mental Clearance in

“a) Permit the Applicant Salim to con
for‘Removal of Sand deposits on ag
flood’ without requiring an Environ
terms of the EIA, 2006 (Appendix IX) and SSMG, 2016
issued by the MOEF&CC and the decision dated
12.02.2024 of the SEIAA, UP by permitting remouval of the
Mineral above the surface level (without any digging) by
manual method only; and

b) Permit the Applicant Salim to conduct the operations
for‘Removal of Sand deposits on agricultural field after
flood’ without requiring a CTO/CTE from the UPPCB, in
terms of the Circular/ Notification dated 22.09.2023
issued by the CPCB by permitting removal of the Mineral

above the surface level (without any digging) by manual
method only; and

c) Alternatively, without prejudice to the above, direct the
SEAC/ SEIAA, UP and UPPCB to process the
Application(s) of the Applicant seeking EC and CTO/CTE
at the earliest, in a time bound manner of 3 months, to

enable the Applicant to resume agricultural/ farming
activities at the earliest; and

O\d) Pass such further or other Orders as this Hon’ble Court

may deem fit and proper.”

at this Hon’ble Tribunal vide Order dated 20.03.2024 was
pleased to allow I.A. No. 92 of 2024and impleaded the
Deponent herein as Respondent No. 12.

That this Hon’ble Tribunal vide its further Order dated

24.04.2024 modified the Orders dated 4.08.2023 (wrongly

mentioned in the Order dated 24.04.2023 as 7.1 1.2023) and

AT

held as under:
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“45. However, till such time the validity of exemption of

short term permits for removal of sand deposited on
agricultural land by flood from prio

: i b r environmental
clearance is adjudicated upon, we consider it to pe

appropriate that order dated 07.11.2023 regarding
requirement of EC for the same be modified and Order
dated 07.11.2023 is modified accordingly to that extent
in respect of “removal of sand deposit on agricultural
fields by farmer” which will not require “prior

environmental clearance” till further orders to the
contrary”.

pursuant to the Order dated 24.04.2024, the Deponent

herein (along with many others in the State of UP), was

issued a Short-Term Permit dated 31.05.2024 by the District

Magistrate, Saharanpur for the removal of 69,000 cubic

meterof Sandin respect of his agricultural land situated at

/‘/p\Ry\'éGata/Khasra No. 1/20, 1/21, 1/22M, 1/23, 15, 15M
O @

'i? K. \

31.0

“True Translated Copy of the Short-Term Permit dated

5.2024 issued to the Deponent herein by the District

Magistrate, Saharanpur is enclosed herein and marked as

ANNEXURE A-1 at pages _ D to S

7. That pursuant to the Short Term Permit dated 31.05.2024,

the

Deponent herein has removed the sand from his

agricultural field which was deposited due to floods. During

such

removal, the deponent had adhered to all

i
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Environmental safeguards/ remedial measures as imposed

on him by the District Magistrate.

8.  That the present Affidavit is being filed in furtherance of the
Order dated 4.12.2024. /%
e
DEPONENT
VERIFICATION:-

Verified at Sahar anpur o this 13 day December 2024, that the

contents of the present affidavit are true and correct to my

knowledge, no part of it is false and nothing material has been

,..’-&g\?\-Ysl:ée)écpaled therefrom.
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OFFICE DISTRICT MAGISTRATE, SAHARANPUR Annexure A-1
MINING-DEPARTMENT
IMINING LICENSE FOR REMOVAL OF MINERALS DEPOSITED DUE TO
FLOOD ON BHUMIDHARI AGRICULTURAL LAND (RULE 52)
UNDER RULE 52

Mining Mitra
No. - NOC/KB/2023/3/29/199438 Dated: 31-05-2024
Applicant and Duration
Name of Licensee SALIM Address of Licensee:
Period of Permission | Period 31-05-2024 Vill Manjhar Tehsil &
to 27-11-2024 Dist Saharanpur 247231
Description of Mineral
Licensed Mineral Licensed Quantity
Sand or Bajri or Boulder RBM 69000.00 Cubic Meter

Location of land used for Bhumidhari/Agricultural land (Rule 52)

L : : . Area
District Tehsil Village/City | Khasra No (Hectare)
1/20,1/21,
: 1/22M,
Saharanpur | Saharanpur Manjhar 1/23, 15, 3.4500
15M

It will be mandatory for the applicant to comply with the conditions
given in Annexure-1
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The applicant will carry out mining work in the mining area by themselves.

The applicant will not transfer mining-related rights to any other person.

The permit holder shall extract minerals in such a manner that no road, public
pathway, building, well, public land surface, public property, or trees are obstructed or
damaged.

The mining permit shall be deemed terminated upon the expiration of its validity
period or upon the extraction of the permitted quantity, whichever occurs first.

After the expiration of the mining permit's validity, no claim regarding the refund of
the deposited amount by the applicant shall be considered.

The permit holder shall remove the sand, gravel, and boulders accumulated on the
surface of the applied site as per the approved mining plan.

The permit holder shall indemnify the state government against any third-party claims
and shall resolve such claims promptly upon their arising.

The permit holder shall maintain all records related to the permit and allow the
authorized representative to inspect such records.

The permit holder shall install CCTV cameras at the site for effective control of
overloading and shall securely maintain the recordings.

The transportation of minor minerals shall be carried out only through e-MM-11.

The demarcation of the area shall be carried out as per the rules by the Revenue
Department and the Mining Department.

If any other minor mineral is extracted during the excavation of the permitted mineral,
immediate intimation must be given to the District Magistrate's office, and the royalty
for the other mineral shall be assessed, which the applicant will have to pay as
additional royalty.

The permit holder shall deposit the royalty, DMFT, TCS and other payable amounts in
advance as per the rules.

The permit holder shall comply with the directions issued from time to time by the
Hon'ble Courts and the National Green Tribunal (NGT).

Keeping environmental protection in view, the river flow shall not be affected.

The applicant shall commence mining operations only after complying with the
interim orders passed by the Hon'ble National Green Tribunal, New Delhi, in O.A.
No. 176/2022 dated 30.05.2023, O.A. No. 481/2023 dated 04.08.2023, and O.A. No.
176/2022 dated 17.10.2023

In compliance with the order dated 04.08.2023 passed by the Hon'ble National Green
Tribunal, New Delhi, in O.A. No. 481/2023 (Balbir Sandhu and others vs. State of
Uttar Pradesh and others), letters have been sent from this office under letter no.
2014/Kh. Anu. /Agricultural Land/2023-24 dated 03.10.2023 and letter no. 2183/Kh.
Anu./Agricultural Land/2023-24 dated 26.10.2023 to seek guidance from the
Directorate level, which is yet to be received. Upon receiving guidance from the
Directorate level, the applicant shall be obliged to comply with the conditions
outlined in the guidance.

The applicant shall commence mining operations only after obtaining the
Environmental Clearance Certificate/Consent to Operate (C.T.O.)/Consent to
Establish (C.T.E.) as per the interim (final) orders of the Hon'ble Court.

The above-mentioned orders/consent letter shall be issued subject to the rules of the
Hon'ble Court and the government.
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FLAT T AT srafedr 31-05-2024 & 27-11-2024 7%

Sygfas w71 faazo

EREILER IR S Aty araT

Sand or Bajri or Boulder RBM 69000.00 = HTo
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Ma'am

Kindly find the attachment Affidavit in OA No. 481 of 2023 titled 'Balbir Sandhu v State of UP' as required by you.
Regards

Chambers of Vanshdeep Dalmia
Advocate on Record
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